27 Re. Demand jor
; .

(iiiy (a) Eighty-fourth Avnual Re-
pori and Accounts of the 1 B p
Company Limited, Calcutta, for
the year 1991-92, topether with
the Auditors’ Report on the
Accounts and the Commens of
the Comptroller and Auditor Gen-
eral of India thereon.

(b) Review by Government on the
working of the above Company.
[Placed in Library  See No. i,
3623/93 for (a) and (b))

II. Statementy (in English and Hindi)
giving reasons for the dalay a
laying the papers mentioiad at (I)
above.

Repori of the Complreller and Awuditor
General of India—reiating to the Burn
Standard Company Limited

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN' THE MIN-
ISTRY OF PARLIAMENTARY  AF-
FATRS (DR. ABRAR AHMED): Sir, on
behplf of SHRIMATI  KRISHNA
SAHI, 1 lay on the Table, under clause
(1) of -article 151 of the Constitution. a
copy (in Enpglish and Hindi} of the
Report of the Comptroller and Auditor
Genera) of India—Union Government—
[No 5 (Commercial) of 1992] relatinz
to the Burnm Standard Company T.imi-
ted. [Placed in Library. See No. IL.T.
3615/931

(The Deputy Chalrman in the Chair)

THE DEPUTY CHAIRMAN: Special
Menrions.
(Interruptions)

RE. DEMAND FOR STATEMENT ON
BOMB BLAST TN CALCUTTA

SHRI MENTAY PADMANABHAM
(Andhry Pradesh): There 1s  another
blasy in Calceita, Madam, killing about
35 people. Tuis is a  serious matter
There is a rotal fajlure of the Govern-
ment in containing these incidents.

[ RAJYA SABHA |
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SHRI YASHWANT SINHA (Bjhar):
Why his the Home Minister gone away?
(Unterruptions)

SHRI MENTAY PADMANABHAM:
Madam, Delhi will be next in the line.
Is Delhi safe. Madam?

(Injerruptions)

THE DEPUTY CHAIRMAN: Order,
Please. If everybody speaks together, it
cannot be heard.

SHRI YASHWANT SINHA: Madam,
the Home Minister was informed »f the
fact...(Tnterruptions)

SHRI VITHALRAC MADHAVRAO
JADHAV (Maharashira);: The Home
Minjster should make a starement.

SHRTI YASHWANT SINHA: The Home
Mjnister knew that we are going (o
raise this issue of the Calcutta  Hlast.
He suddenly ieft this House, Where has
hie gone?

(Luierruptions)

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(DR. ABRAR AHMED): The Minister
of State is here, Madam,

HE DEPUTY CHAIRMAN:  The
Minister of State for Home Affairs 18
bere.  Mr. P. M. Sayeced is here.

SHRI YASHWANT SINHA: Madam,
1 have great personal regard ior Mr -
P. M. Saveed. Mr. P. M. Sayeed knows
this. Madam, that we have nothing
agajnst him. Bur I find it  extremely
linacccptable that the Home Minister
who was sitting in this House should
have rone away {mmediately after  the
Quastion Hoor was over knowing Full
wel] that we are going to raise  this
issue of Calcutta blast.

SHRI DIPEN GHOSH (West Bengal):
The Home Minisicr nav i poiionally.
He zssured ug that he would share  with

us whateyer information hie has.
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SHRI YASHWANT SINHA):
musg be a recsons foy
tions)

There
this. (Interrup-

THE DEPUTY CHAIRMAN : Jusy a
minute, Let me find out. . (Iuferrup-
tions)

SHR] SURESH KALMADI (Maha-
rashtra): There should be a statement on
the Calcutta blast.

THE DEPUTY .CHAIRMAN: L2t e
find out,

(Interruptions)

SHRI DIPEN GHOSH: The Heme
Minister was informed of that fact, and
hz assured us that he would share with
us whatever information he has. He
must now inform the Housc...
{Izterrupiions)

THE DEPUTY CHAIRMAN:

pleass.

Order,
If vou just sit down and keep
quite, then I can ask the Ministed. .
(Interruptions) lLe( me find  out...Pe-
cause the Members are agitated...(/n.
terruptions) . .. they wanted Mr. Chavan,
the Home Minister to answer because. |
heljeve. he was to answer as the Minis-
ter for Patliamentary Affairs has  also
informey them phat the Home Minister
will jnform. Now, let us find  out
why Mr. Chavan might have to go some-
where urgsntly or on some pre-commit-
ment. (Inferruptions) Please. Let  mg
find out: Then you can comment.
(Interruplions)

SHRI VITHALRAOQ MADHAVRAO
JADHAV. Madam, the Home Miniseer
must he here and assurc the House that
he will make a stalement op the Cal-
cutta incident. There ig a threar to
Dzlhi also.  And the total economy Of
the country is 1a peril.

(nrerruptions)

THE DEPUTY CHAIRMAN: Let the
Minister of Parlismentary Affairs let us
know. Mr. P. M. Sayeed is  hefe.
let us find out whai the problem s

g AoaE 7T
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SHRI KAMAL MORARKA (Rajas-
than): Madam, Dr. Abrar Ahmed has
been i pivfessor und he 15 in the habil
of speahing for forty mumuges. But we
wani a 2-minuig  answey /tom him a-
‘o where the Home Minister is.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME = AFFAIRS
(SHRl P.M. SAYEED): Madam, I am
here and [ can. .. (Jaterrupti-is.)

3R, ABRAR ARMED: The Minister
of St:i'y T Home Affairs is here. He will
histen 1o what the Members woulg say
and when the {nformation js collected, the
Home *linister will come and reply .. ..
(ligerruptions)

SHRI MENTAY PADMANABHAM:
This is utter sallousnsss. T have great
respret for Mr. Saveed, but..

SHRI P.M. SAYEED: | am entitled (o
make a -ifarement.

SHRI MENTARY PADMANABHAM:
Viadam, the situation js g grave that the
entire House wagted the Home Minister
{0 ba here. It does not mean that we are
showing any disregard  for the other
Minister. But  thosiluation is so grave
that we wanted yhe Home Minister to b=
preseny in the House. . (Interruptions)

SHR1 P.M. SAYEED: But | am pail
nf the Government.

SHRI MENTAY PADMANABHAM:
Everybody is part of the Government. ...

i (Interruptions.)
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THE DEPUTY CHAIRMAN: The
point is, there is nothing against Mr.
P.M. Sayeed coming and giving a state-
ment. I want to maka it very clear that
I don’t think any Member in this House
meang any disrespect to Mr. Sayeed.
The question is that Mr. Chavan had
committed to come and make a siatement,
This was informed by Dr. Abrar Ahmed
and some of the Memberg personaily
talked to him. now; the Memberg are on-
ly agitated or unhappy or coacerned that
when the Minister confirmed that  he
is poing to make j statement, there
should be some reason for his not being
here. . There should be some  reasons
why he 1s not here.

SHRI YASHWANT SINHA: T  just
Wish to 2dd to what you have said. Mr.
P. M. Sayees? has the absolute right, un-
deniable right, to make a statement. We
do mt contest it. . Ths only point is,
the other day when we had a discussion
on Bombay, we were told that the Home
Minister was busy in the other Housz,
and we all accepted thar Mr. P. M.
Sayeed will make the statement and
jisten to the debate and finally the Home
Minister will .come and Teply to the

discussion. We did net stand on gech-
njcalities. But here is a  situation
when the Home Ministsr wag  fully

aware thet we zre going to raiss  the
matter, without taking your leave, with-
out your permission, he just left  the
House. This ix what ws find as highly
unacceptable. ¥f he hed to  go, he
should heve said that he has this busi-
ness or that and that he wants to leave
and wheiher he has the rermission  or
the leave of the House to leave. But he
just left the House. This is what we
are ohjeciing ro.

THE DEPUTY CHAIRMAN: He

wants to give an explanation. et him
explain:

SHRI DIPEN GHOSH: T can  under-
stand that the Home Minister  mighe

have asked his colleage, Mr. Sayeed to
look after ir. Bug the question is
whether .~ had been informed by the
Home Minister that he was busy  with

[ RAJYA SABHA ]
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some other matter so that this  matter

could be handled by the othor Minister.

SHRI VIREN J. SHAH (Maha-
rash¢ra): This is on record that he will
reply.

SHRI DIPEN GHOSH: T was present.
The Home Minister as kept = informed
that we would raise the issue of Cal-
cutta blast on the basis of the informa-
tion from a newspaper report and the
Home Minister assured  through  the
Minister of State for  Patliamentary
Affairs, Dr. Abrar Ahmed, that he would
share all the information he  possesses
will us if it is raised after the Qusstion
‘Hour. Immeriately, after the Question
Hour ended, he left. My point is, it was
imperative on the part of the Home
Minister, it was incumbent on the part
of the Home Minister, to have remained
here and made the s‘atement, unless he
was busy with other business or,
he should have kept the Minister of
Stafe for Parliamentary Affairg informed.
As the Minister of State for Parliamen-
tary Affairg has said, he was not also
kept informed. Of coumse, Mr. Sayeed
has, absolutely, a constitutional right to
make the statement. But the question is,
he could have collec’ed the information,
He said that he would collect the infor-
mation and share the same with us,

THE DEPUTY CHAIRMAN: T was
not informed. The Chair was not infor-
med that the Minister was somewhere
else, No doubt, Mr. P.M. Sayeed is
here. He can make the statement. He is
giving an explanation. Bug I fee that
it wag proper that either the Minister
nf State for Parliamentary Affairs  or
the Chair should have been kept informed
so that T could tell the Members, What
is the problem? This iz not proper.

SHRI MENTAY PADMANABHAM:
This amounts to  faking the House
lightly,

SHRI P. M. SAYEED: Madam, iy is
really most unfortunate, It is really
most unfortunate,
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THE DEPUTY CHAIRMAN: Mrs.
Margaret Alva wants to say some'hing.
(Interruptionsy,

SHRI P. M, SAYEED: It is unfor
tunate. Last time also, when I  stood
up here, my esteemed colleagues objected
to it and said that I had not visited
Bombay and, therefore, I was mnot entitled
to make a statment here.

THE DEPUTY CHIRMAN: They did
not say ‘entitled’,

SHRI P.M. SAYEED: They said,

THE DEPUTY CHAIRMAN: The
word ‘entitled” was not used. Never, You
arg en‘itled to make a statement, on
behalf of the Government.

SHRy1 P. M. SAYEED: Madam, about
this explosion at Calcut'a, my senior
colleague was here. After the Question
Hour, he leftt He had some business
in the other House. He said ‘Yop be
here’. Am I not entitled to make the
s‘atement here, on behalf of the Govern-
ment, on behalf of my senior colleague?
Is it compulsory that the senmior Minister
should be present here even if there is

no item on the agenda which requires

his presence here?

SHRI H, HANUMANTHAPPA (Kar-
nataka): That is not the issue.

THE DEPUTY CHAIRMAN: Tha: is
not the issue, Mr Sayeed.

SHRI P. M SAYEED: That is the
issue, (Interruptions)

THE DEPUTY CHAIRMAN: Please
sit down. That is not the issu=. (Inrer-
ruptions) Please take your seat, Mr.
Sayeed. (Interruptions) Please. Let there
be silence in the House. Let me make
it clear. - The other day also, Mr. Sayeed.
there was no disrespect shown to you.
The only poiny of the Members was
that the Minister of Sta‘e for Home,
Mr Rajesh Pilot, and the Home Minis-
ter, Mr. S B. Chavan, had visited
Bombay and, therefore, they might be
able to give an eyewitness view of what

[17 MAR.
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they saw. There were two Ministers who

visited Bombay. One could have been
there and he could comment or supple-
ment, after the statement was made.
This was 'he concern of the Members.
Therefore, ther, is no question of any
disrespect. There .is no question. It is
not that you are not competent to speak
on behalf of the Government, or, on
behalf of the Home Minis'er. But the
point is, when the Home Minister was
here, when the Home Minister had given
a commitment that he would make a
statement here, he should have had the
courtesy to inform the House and the
Chair. That is the issue. Nothing else.

SHRI P. M. SAYEED: With zall humi-
lity, I want to say, Madam. . ...

THE DEPUTY CHAIRMAN: Mrs,
Margare: Alva wants to say something.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS WITH
ADDTTIONAL CHARGE OF THE
MINISTER. OF STATE IN THE
MINISTRY OF  PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA): T just want to convey to the
Members that Mr, Rajesh Pilot has
flown to Calcutta. He is in Calcutta
In ths othar Housa.. ...

SHRI PRAMOD MAHAJAN (Maha-
rashtra): We are asking abouy Mr.
Chavan,

SHRIMATI MARGARET ALVA:
The Home  Minister is in the other
House, We have just sen; for him. He
is in the other House. Mr. Sayeed has
been asked by him to make the stale-
ment The Home Mnister is, at the
momeat in the other House on an  issue
raised by the Leader of Opposition
there.

THE DEPUTY CHAIRMAN: There
is no dispute about it. Mrs. Alva, (Infey-
ruptions) Don’t repzat again.

SHRI KAMAL MORARKA: We
understand Engli-h. You need not repeat
it again and again. (Inferruptions)
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SHRI MENTAY PADMANABHAM:
He has shown disrespect to the House.
This is a question of privilege of this
House. Definitely. this i a question
of privilege. He should have taken
vour leave and then lefy the House.
(Ynterruptions),

SHRI DIPEN GHOSH: He could have
zot up and said that his junior was
going lo make 5 statement

] SHR] MENTAY PADMANABHAM:
We arc no; belitting anybody’s 1ameg in
this House, W, are only objecting to
the way in which the Leader of the

[ RAJYA SABHA ]
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House hag behaved. This is a question
of privilege of thi; House. He has
shown disrespect to the House. :

SHRI JAGESH DESAL (Maharashtra):
Can T sny something? (latzrruptions).

THE DEPUTY CHAIRMAN: Mr.
Abrar, do not complicate the sitution.
The Members are not paying any thing,
The Members are not paying any thing,
let me say it again. The Members are
only saying that while the Home Minis-
ter was here in the Question Hour—
they only wan: respect of the Membets
and you are a Member of this House
also—the Home Minister could say, “I
have to make , statement in the Lok
Sabha. My colleague Shri P.M. Sayeed
is going to make a statement.” There is
no objection. These two words are not

going to lower anybody’s digni'y. Now
tha matfer iz over
SHRI JAGESH DESAL Can 1 say

something?

THE DEPUTY CHAIRMAN: What
is it?

SHRI JAGESH DESAI: What 1
want to say is, you direcled the Minister
to find out where Shankarraoji has
gone. That is your direction. Tet them
find out and say...

THE DEPUTY CHAIRMAN: They
have informed.
SHRI JAGESH DESAIL: Then 'he

matter endg there,

THE DEPUTY CHAIRMAN: Now
that matter is closed.

SHRI PRAMOD MAHAJAN: He has
gone to Lok Sabha to muke 5 statement
because he is a Member of the Raiva
Sabha and Shri P. M. Sayeed has
come to Rajva Sabha to make 2 state-
meng because he is a Member of the
Lok Sabha. So, it is only exchange of
Ministers.

THE DFEPUTY CHAIRMAN: Now
let me allow Shri P. M, Sayeed to
make gz statement with 5 clear conscie-
nce tha; mobody is against him in this
House,
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SHRI P. M. SAYEED:
not even Yyou, Madam_

No¢ a¢ all

THE DEPUTY CHAIRMAN: Are
you  making , stalement or what?

SHRI P. M, SAYEED: What I want
to say, before I give this information...

THE DEPUTY CHAIRMAN: s it a
teaction or a statement or information?

SHRI P. M. SAYEED: My esteemed
colleapue, Shri Rajesh Pilot, has gome
to Calcutta,

SHRI N. E BALARAM (Kerala): 1
want to know whether he is making a
statement (In/w-rupriuns)

SHRI P. M. SAYEED: When he will
be coming back, .

SHRI N. E. BALARAM: Is hg mak-
ing a -stattment? I want to know this.

SHRI P. M. SAYEED: .
be ful] f information.
1 am giving details of the information

“he will
(Interruptions).

reccived from the Chief Secretary. West
Btagal. (Inferruptions).

THE DEPUTY CHAIRMAN: Mem-
bers are agitated. (Interruptions).

SHRI N. E. BALARAM: If he is
making a statement, we should get a
copy. o

SHRI P. M. SAYEED: ; is the
information. not statement.

5t FTTW ATCAW FAGA (asm
yawr) : 4g T WEE TE @
ﬁa,wﬁ{mﬁﬁrﬁﬁ
a7 ¥ Tl Wl AR -
Ao & w*qﬁ"raﬁ’rm
2

SHRI YASHWANT SINHA. ‘What
happened in Caleutta we all know. (In-
terruptions). Has he finished what he
wanted to say? Please ask him.

THE DEPUTY CHAIRMAN: 1 do
not know.

[17 MAR. 19983 )
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SHRI YASHWANT SINHA: 15 i
all that he...(Interruptions).

THE DEPUTY CHAIRMAN: If
everybody ig speaking, I do not know
what ig happening. Please sit down.

SHRI SOMAPPA R. BOMMAL
(Orissa: May I make a suggestion? If
the Minister has ng¢ full information, a
timg may be fixed, 3.00 p.m. or 4.00
p.m. When they ge! all the information,
let them make a statement becaus, Cal-
cutta blast and the threa; to Delbi it-
self that w, have read in the press are
very serious. Let them make 3 respon-
sible statement at 3.00 or 4.00 p.m.
so that we can participate in the debate.

THE DFEPUTY CHAIRMAN: If the
Housee agrees that he should come
back at two o'clock, three oclock with
a statement and if this is just the in-
formation which hag appeared in  the
newspaper, 1 think, we should take wp
other business which we have got. We
can come back later, if you feel so.. .
(Interruptions)

SHRI YASHWANT SINHA: We
must have an assurance on the floor of
the House on the time for the s'atement
by the Govermment.

THE DEPUTY CHAIRMAN He is
only wanting to react.

THE LEADER OF THE

_ OPROSI-
TION (SHRI SIKANDER  BAKHT):
what doeg he want to say? ... ..(Inter-

ruptions)

SHRI DIPEN GHOSH: What do
they propose to do? Let him say that.

ﬁmmﬁr: mr B @ aw
EGIC U T
Mr, Dipen Ghosh, if you sit down,
then only can he get uwp and  say.
1f five. ten persons are speaking at the
same time, Mr. P M. Sayced is not
Deputy Chairman who can ovei'power
everybody’s  voice.

SHRI P. M| SAYBED: I would be
the fast person, Madam.
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IugAafa : Fifwy, Fifad |

SHRI P. UPENDRA (Andhra Pradesh):
Mr. Pilo; has gone to Calcutta, and he
is coming back. Let him come back and
give the report.

THE DEPUTY CHAIRMAN: Let
him at least say what he¢ wants to say.

aifad, afad

SHRIMATI MARGARET ALVA:
Madam Deputy Chairman, the Minister
will be able to give the information
which is now available with him.

SHRI MENTAY PADMANABHAM:
That is already available in  the news-

papers.

THE DEPUTY CHAIRMAN: Please,
Let the Minisier speak.

SHRIMATI MARGARET ALVA:
Madam, if you want a regular statement
to be made, with all the clarifications
which follow, as we do in this House, in
that case, iy will be la‘er in the day
so’' that the Home Minister can come.

SHRI YASHWANT SINHA: At what
time?

SHRIMATL MARGERAT ALVA:
You tell us. I mean, I am talking to
the Chair. Ler the Chairperson  fix
the time and tell us the time.. (Ynfer-
ruptions)

SHRI H. HANUMANTHAPPA:
Madam, before you speak, I want to
say that we want an assurance. The
Government should com, back in the
course of the day. Let it not happen
that the Chair will fix one o'clock
which may not be possible. They
havé to collect the information
(Interruptions), R

THE DEPUTY CHAIRMAN: Now
enough has been said on it, enough has
been said on it.

SHRI SUKOMAL SEN (West Ben-
gal): Another point, another matter ...
(Interruptions),

[RAJYA SABHA)
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THE DEPUTY CHAIRMAN: There
is no point arising out of it. You please
fake your seat.

SHRI MENTAY PADMANABHAMY
Le; them fix the time.

THE DEPUTY CHAIRMAN: Please
please, let me find out. Please. Just &
minute. Now that the Miniser for
Parliamentary Affairs is here. ........
w fgve s afE@3 & s
gAY | AW FAH 1| MIs.
Al hag said tha if the House agrce
on having a more comprehensive staie-
ment, then, we should give time to the
Government. Are you ready  with
whatever information you have now
here? If the House wants you can
give it now, but a propér statement you
can bring at a lafer time wheneveér you
are ready, But you must give us the
time so that we can announce i and let
the Members know about it. (Interrup-
tions).

SHRIL CHATURANAN MISHRA
(Bihar): He has nothing otheér than what
is available in the Press.

SHRI JAGESH DESAI: 1et him find
out the time at which it can be made.

it qur g (fagee) ol
Tt qel, FEW_ARE ¥ & ofw
fafreee wdelie &)
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The House wants to hear from Mr,
Sayeed.

SHRI R. K, DHAWAN (Andhra Pra-
desh): Mr. Pilot has gone to Calcutta.
The House would like to know  all
the detalls. Tet Mr. Pilot oome back .
Thea the Governmen; should make a
Statement,

SHR] KAMAL MORARKA: When?

A

SHRI R. K. DHAWAN: whenever
he is able to make a statement.

SHRI YASHWANT SINHA- Let him
say what he wants to say. . (Inter-
ruptions) .

THE DEPUTY CHAIRMAN: Thete
should not be any impropriety later on
that the Lok Sabha had a stalement and
we did not have it. So. whatever he
has got, ley him make the statement. . . .
(Inierruptions),

SHRI P. M. SAYEED: This is mt a
Statement.  This is twe information thag
T have ggot. . (Intermptionr) I can share
that jnformation with the House.

At wfw it (3mr w2w)
or fame | feeet AT TR FE

AT, g W oA 3

THE DEPUTY CHAIRMAN: Order,
r'ease, in the House. [ am not going to
wilow anybody. No.

SHRI AJIT P. K. ICGI (Madhya
Pradesh): Madom, let him Taks a short
statement.  Later g detajled scatement
can be made. . (Interruptions)

THE DEPUTY CHAIRMAN: May 1
ask the Members whather they  are
interested to hes; th, Minister or they
are not. If they are not inmterested, I
will allow the special mentions  ‘whjch
T have got... (Interruptions)

I Y afwyr ) Fifr, AfE

Mr. Sayeed, you please speak. I don't
want to hear any noise, please.

[17 MAR.
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SHRI P. M. SAYEED: According to
the Chief Secretary, West Bengal; last
night a blast ook place, in which two
houses were completely damaged.
“ront sides of the houses were damaged.
Explosions took place in the B. R.
Gangoli Street.  Thirty-five persons are
reported to have died. Fortyfive persons
have been injured and are in the hospital
receiving treatment.  Anothey 47 per.
sons have been discharged after first aid.
Army explosive experts and foremsje
science experts have been deployed to
investigate the nature of the explo-
sion Fires have been put off. Debris
is being removed. The Chief Mimnister
of West Bengal visited the spot.
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SHRI MENTAY PADMANABHAM:
This is ridiculous., The newspapershave
given much more information than what
iy being given by the Minister.

SHRI YASHWANT SINHA: Madam,
at what time will they make the fuller
statement? What is the time you are
fixing for  fuller statement? (Inferrup-
tions)

THE DEPUTY CHAIRMAN: Wil
everybody siy down? Then I will find out.
What time would you be ready to come
before the House with 5 full statement?
(Interruptions) Mr. Abrar Ahmed, Mrs.
Alva, will you please listen? What time
do you expect the Minister for Imternal
Security, Mr. Rajesh Pitot, to come back
from Calcutta?

TTo IWTIT WEAT : AW, TEHT
o9 FE Rg § R X FR A%
e qE A R OA A T
i 2 A §)

SELUICICEI A C T
el . (AT )
SHRI DIPEN GHOSH: | can give more

informatjon than what the Minister has
given.

(sawar)
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IrpANf o, g W W
I wEHT a7 fom omm g oW W
EARRIT IIR 9 ot

(Interruptions) Never mind. Don't
for the words. (Interruptians)

go
" SHRp YASHWANT SINHA: Madam,
I wang the time to be fixed. The other

da_y we missed the teply of the Home
Minister amidst confusjon,

SAAMECEIIE COI L (|
FEN SE W® 9 I gEF H I
oME ®ZT O oag e
T | ¥ s F @
Tar frerl, sw odw e
o oafrr wdd @ 9wk gem Sy
gIT F i |

Will you agree it to be at 4 pm.?
5.30 pm. (Imerruptiom) OC.K.
=t T AT K Wi

WM ¥ 9 0 Ty ¥ et
¥ 0 BAT UF ¢F 9T Am 2
(=3am)

Mawgafwg: w9 @ @
TR T 6 a1 § (=awm)

sit ST AN AT -
USE I co et - G i o
8 & fafmex ama 35 %
(sasara)

THE DEPUTY CHAIRMAN: Never
mind, If you are interested, you can
come to the House. The Matter is
closed now. (Interruptions)

. o WAL MERE: U I
q 9 (wAdT)

TeRANiT : @' IEr 3 g
W OR

Do you have any idea when  Rajesh
Pilot is coming? (Interruptions) Please.
I you keep quiet, I can find out  and
settle this matter. Have yon got any
{dea?

[RAJYA SABHA]

|
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Slo AJUTAGAL ;. AZA, UG
T OFET @ OE (wmEuT)

THE DEPUTY CHAIRMAN: Some-
body has informed me that Mr. Rajesh
Pilot is coming at 1.30. 1 can even
keep it at 2.30. Please find out and
come back within an hour or so. That
matter is OVer now.

RE, NOTICE OF BREACH OF PRIVI-
LEGE :

SHRI KAMAL MORARKA  (Rajas-
than): Madam, I raised a privilege mo-
tion. Can I speak on that.

oY e T WA T (I
$RY) : AT ITEAERT AGRAT
(z@agw)

aygAmfa . & s &t F19
FT W § (e1aww)

st guar gaw ¢ (gfhemT)
g ot AR ()

Il : ag freww & @
&l 1

SHRI KAMAL MORARKA. I draw
the attention of Madam, Duvputy Chair-
man (Interruptions) [ want  pin-drop
silence.

THE DEPUTY CHAIRMAN: Mr.
Moratka, you address the Chair.

SHRI KAMAL MORARKA: Madam,
I have today submitted a motice of
breach of privilege and contempt-of the
House committed by the Delhi Police.
It & also reporied in the Indian Express
today—the subject matter of my con-

tempt notice. We all know that on

25th February, when the BJP had an-
nounced a rally in Delhj, Police had
made exlensive arrangements to  stop

the rally. .
B TS T



